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attidascan be distrlMited either on the same 
day or the next day.

[rianstalM

SHRIHARISMHCHAViOA(Banaskan- 
tha): Mr. Speaker. Sir, my constituency 
Banaskantha is on Pakistan border, it has 
not leoeivad rains. For lack of rains agricul
ture has adversely been affected and noth
ing has grown in the area. Situatkm in the 
area is bad. Bav. Tharaj. Radhanpur, San- 
talpur Dwdhar and Dhanera tehsils of the 
area did not receive rain at aB. Underground 
water derived thiDugh weHs and tubewells Is 
saine and is not potable. Though the State 
Government madearrangementsiorsuppi/ 
of drinking water through tops tMit at* the 
vlages have not been provided with the 
ladity. Therefore, for months at a stretch 
water is not available for diirddng and bath
ing purposes. So there is need for supply of 
drinking water.

Sir. for lack of industries there is tot of 
unempbyment in is my constituency. Fod- 
derisnot available for cattle. In the prevail
ing condittons. the State Government or the 
Government of kidiashoidd make arrange- 
mentsfordrinking waterandfodderfor cattle. 

Jobs are to be provkled to unemptoyed. If 
these are not made available to the people 
then starvatkm conditkMis will be created in 
the area. Therefore, through you. I urge the 
Government of India to make arrangements 
for provkJing drinking water and jobs for 
unemptoyed. to save peoplefrom stanration.

SHRIHARAOHAN ROY (Asansol): Mr. 
Speaker. Sir. in my constituency Asansol 
there are nwre than 150 coal mines. In my 
Constituency consisting of seven assembly 
aegmenls piMto sector iron, steel and rail 
factories are tocaled. It is big commercial 
andindustrialarea.butthetelephone fadli- 
tias are not salistectoty. Telephones have 
not been functioning property for months 
together wMch has affected trade and busi- 
naaa adwaiaely. In response to my corre- 
spondenoe on the issue the hon. Minister 

hinted at the possÛ of setting up of a 
cfigkal exchange In the area soon, but the

woik has not yet started on the exdiange. 
Telephone system is not itely to improve 
without Commisstoning a digital exchange 
there. Therefore, it is requested that a digital 
exchange may t>e set up soon. And t9 digital 
exchange is set up, telephone system is not 
going to improve. I also request that an 
improvement shouU also be brought about 
in the functtoning of telephone system m 
Asansol, Ourgapur and Burdwan districts.

SHRI LAKSHMINARAIN MANITRIPA- 
THI (Raiserganj): Mr. Speaker, Sir, I thank 
you forgiving methetimeto speak. Through 
you,lwouMKketodrawthe attenttonofthe 
hon. Minister towards non-ragularisatton of 
sen;ices  of emptoyees who have been 
working for a tong time in census depart
ment. of Uttar Pradesh. Despite order of 
High Court on the write petition of tfiese 
emptoyees. their services have not lieen 
regularised.

Sir, through you, I request the hon. 
KAniiiterof HomeAffanrsto  regularise the 
services of those emptoyees working on 
casuiU l>asis for tong time like bonded 
labourers. First the senrices of these em
ptoyees be r̂ularised and only after this 
the remaining vacant posts be fiBed through 
fresh recniitmenL

[EngBsHl

SHRI  DWARKA NATH DAS 
(Karimganj): Mr. Speaker, Sir, I am lo draw 
your attentton that for the last 8 years, grow
ing of 'Buro Paddy* in the low-l]̂ areas of 
Karim Ganj District. Assam suffered serious 
set l)ack due to drought and ftoods;specially 
in 1990-91. the toss is so heavy that the 
farmers couM not sustam it and as a rssui 
they are in a miserable plight The matter has 
been referrsd to the Hon. Prkne minister. 
Govemment of India initially on 11.4.1990 
and subsequently to the Govemment of 
Assam. Despair for appropriate actnn. But 

to this dît nothing ha been done by the 
State Govemment to ameiorate the sorraw 
of the farmers. Through Agriculyre is mainly 
a State Subhect. Centre cannot shiik Is 
responsbHty altogether. I propose ttm a
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IhiDughsuiv̂beinadeinthis respect. Wl 
Ihe hon. Minister and take siMtable steps so 
ttiat the farmefs of Karim Ganj District of 
Assam are reived of their miseries?

[riaosfatKMl

SHRf CHANDUUVL CHANbRAKAR 
Pug): Mr. Speaker. Sir. I am a member 
torn district Ding in Madhya Pradesh and 
yesterday democracy was mufderad in my 

oonstiuency. The buSding of only tocal 
newspaper* AmarMran*published from my 
district has been demoSshed by the local 
Municipal Corporation. First they believed 
thal the neŵ»per was unregistered and 
was tocated in a buiUing constructed on 
unauthorised land but iaier on it was found 
that the bulMing was constructed with legal 
permission. That txiBding has been demol

ished. It is the only newspaper of that area. 
Chief Editor of the newspaper was arrested 
and released on bai of R 5.000. This is a 
great ir̂ustice. ft is the muider of demooacy 
in my district wftch has taken piaoe.

SHRIMATI SHEELA GAUTAM (AK- 

gaih); Mr. Speaker. Sir. a report on tock 
industry of Aligarh has appeared in newspa
pers with bold caption. In the column Vhas- 

Khafaar* in ‘Jansatta’ the same report has 
been pubished today Le.. 16.9.91. in this 
oonneclkin. I wouU Iw to know from tfi 
Government whytheworidfamous130y«ar 
old kwk ind«̂ of Aigarit is breathirv is 
bsL The main reason for the lock industry 
being on the verge of ctosure on the one 
hand is  communal riots in Aigarh and on

theoihar liandisthefauky indûrialpoicy 
of ttw govemmenL T1 date no concrete 
measures have been taken bytheGovem* 

mantforthe devetopment and promotion of 
woddfamous bck industry of Aigaifi. Due to 
Ms woikafs ampkiyed in tock industiy in 
Ajgarh are swikMng owar to other indus> 
tries. The industiy is now virtualyoDnfinedto 
house and because of this the workers are 

suftaiing from several diseases.

the number of chid lalxHmrs and
-----—--trJirnwnawi tm rtrtiiirl n rntifc ■ tîti Sm Siwofiian wijiWHiwft b ocmsiQsraiMf nign m wofiian wijiWHiwft b ocmsiQsraiMf nign m m, 
Oontractois do not pay ful wages to them

Since tfiefinancialoondHnn of tfie labourers 
is not safeiacloiy they have to wori( and gat 
less wages. Communal riots are very usual 

m Aigarii due to whKh the dfy lemakK 
under curfew most of the time. Smal worft- 
ers manufacture their good themselves but 
due to the curiew imposed in the city they are 
unable to sal them in the open mariuL As a 
lesuft they have to se> their goods to the 
contractors or the capitafistsat cheaper rales 
who selt them in the market under their own 

trade marie al higher rates. Therefore. I 
wouM Ike the Government to take the faOow- 
ing concrete measures in order to isvive tlw 
k>ck industiy of intematkMial lapute in Ai- 
garii.

1. Aseparatetown outskie the city 
shouU be devetoped forthe tock 
ndustiy.

Lock indusny shoidd be declared 
as a cottage ndustiy.

loans from bank should t>e made 
avalabieateasy nstalmertsand 

at tow interest rate to tock indus
try.

4.  Housing fadfties in the
adjacent to the factories should 
tw made avaBafate to the tabour
ets at cheaper rate.

SHRIUPENDRA NATH VERMA (Cha-SHRIUPENDRA NATH VERMA (Cha- 
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